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AL, 956(3%).—=a aw@n, wiw viys fify eifufm, 1968 (1968 #123) F 911 3 91 39-91 (4) 2R 09
wiferrl 1 wa R gy e Afas fia-aee, 1968 ¥ weiew w6 & fan Frefaiea den dan s S, e —

1. (1) ¥8 2o 1 Wi 79 o wfasy ffa (geiam) g, 2010 21
(2) 3 T TS B YRS H aRE 9 @ e

2. v wiforsa fafy i, 1968 & 91 9 & 3910 (3) § R & wwar Frefafen wiqw ofq et fen smom,
3!947?[:—

‘g o i firg atfasrea opgr o Tl 2005 &1 wE AR #Y |3 TN | TR Wien T W R sfiem
g 7 A F 30 | UxE 9l @ 9E TR % UveErq &5 8 SR e F | W) e iy seed g g e s
W AT et T s wad aeEeE w6 F v 9k w1 8, s =@ woh e st e
% Tt @il e ! ) e |, e R oA fr A F S d el R S R e, 3R ue
7 & o7 § a7efq 31 Wrd, 2011 Y wE F e wmem ot v ® ww o s i See g fae T
W AT W T S W wAEeE, 3 wiE 9, F9 ® v vy = S s

[ €. TF. 7/4/2008-TACH.~[1]
TH. T G, 3 iR

feapuft : @ A W WmEEL 1136(3), TR 15-6-1968, & g i far @ o mow L 368(&), Tl
1-8-72, WLLFAL 217(37), at@ 9-3-79, MHLMA. 271(21), wil@ 16-3-83, MHLTL 54(37), a0 7-2-84,
| 895(31), T 23-6-86, MFLF. 1013(31), M@ 6-7-99, WLHLFL 908(31), T 6-12-2000,
wWEHLA 679(31), TG 4-10-2002, WLFLFA. 768(), AW 15-11-2002, THLF. 489(37), T 6-7-99,
L. 908(H), AR 6-12-2000, 8%, 679(31), T 4-10-2002 Tk, 768(H), al@ 15-11-2002,
AL 585(3), G 25-7-2003, TLELFA. 690(31), A 27-8-2003, WLHLFL 755( 1), TR 19-11-2004
I w291 (31), T 13/5/2005 % 2R Welfe fe man &
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MINISTRY OF FINANCE

(Department of Economic Affairs)
NOTIFICATION
New Delhi, the 7th December, 2010

G.S.R. 956(E).—In exercise of the powers conferred by sub-section (4) of Section 3 of the Public Provident Fund
Act, 1968 (23 of 1968), the Central Government hereby makes the following Scheme further to amend the Public Provident
Fund Scheme, 1968, namely :—

1. (1) This scheme may be called the Public Provident Fund (Amendment) Scheme, 2010.
(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the Public Provident Fund Scheme, 1968 in paragraph 9, in sub-paragraph (3), after the proviso, the following
proviso shall be inserted, namely -—

“provided further that an account opened on behalf of a Hindu Undivided Family prior to the 13th day of
May, 2005, shall be closed after expiry of fifteen ycars from the end of the year in which the initial

subscription was made and the entire amount standing at the credit of the subscriber shall be refunded,
after making adjustments, if any, in respect of any interest due from the subscriber on loans taken by him.
In the case of accounts opencd on behalf of Hindu Undivided Family, where fifteen years fromend of the
year in which initial subscription was made, has already been compieted, they shall also be closed at the
end of the current vear, i.e. the 31 st day of March, 2011 and the entirc amount standing at the credit of the
subscriber shall be refunded, after making adjustments, if any, in respect of any interest due from the
subscriber on loans taken by him.”

[F No. F. 7/4/2008-NS 11}
M. A. KHAN, Under Sccy.

Note : The scheme was notified vide G.S.R. 1136(E), dated 15-6-1968 and amended vide G.S.R.368(E), dated 1-8-72, G.S R.
217(E), dated 9-3-79, G.S.R. 271(E), dated 16-3-83, G.S.R. 54(E), dated 7-2-84. G.S.R. 895(E), dated 23-6-86, G.S.R.
1013(E), dated 6-7-99, G.S.R. 908(E), dated 6-12-2000, G.S.R. 679(E), dated 4-10-2002, G.S.R. 768(E), dated 15-11-2002,
G.S.R. 489(E), dated 6-7-99, G.S.R. 908(E), dated 6-12-2000, G.S.R. 679(E), dated 4-10-2002, G.S.R. 768(E). dated
15-11-2002, G.S.R. 585(E), dated 25-7-2003, G.S R, 690(E), dated 27-8-2003, G.S.R. 755(E), dated 19-11-2004,and GS.R.
291(E), dated 13-5-2005.
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